
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 

0.A. No.282 of 2003 

This the 5th day of February, 2003 

Hon'ble Shri Justice V.S. Aggarwal, Chairman 
Hon'ble Shri S.K. Maihotra, Member (A) 

Shri Paras Earn 
c_.,._ 	•. 	- - 	If..---- 	• 	-. 0/ tJ otit 	nd U war 	LC2 

R/o 0-22, Shivai Park, 
r\.-.iL-.. 	'L 
L)III 	LU. 

....Applcant 
(By Ad'ocat.e 	Shri K.F. Sunder Rao) 

Versus 

The Chief Secretary, 
Govt.. of N.C.T. of Delhi. 
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I.E. Estate, 
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4 
The Secretary 
Irrigation and Flood Control Department 
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5/9, Underhill road, 
Delhi 

Respondents 

ORDER (ORAL) 

Shri Justice V.S. Aggarwal, Chairman 

By Virtue of the present applicat.on, 

applicant, Shri Paras Earn seeks t.hat respondents 
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order to hm as Executive Engineer on regular basis, 
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departmental proceedings that were pending against 
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2. 	The 	applicant 	contends 	that 	1 n 	the 

departmental proceedings, the inquiry officer has 

already submitted h-is report exonerating the 

applicant. 	The said report had been submitted in 

January 2002. No further action has been taken till 

dat. e, 
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3. 	In that view of the matter, at this stage, it 

would not be appropriat.e to go into the main prayer 

and 

	

	we also deem it unnecessary to issue a n y show 

cause notice to the respondents while disposing the 

app L.dL.Ion. 

	

- 	 L. 	 - 	- It 	s Ui3 	that the 	o the applicant  

in 	this regard should be considered and a dec 41 son 

taken as t.o if the inquiry officer's report has to be 

accepted or not. and other action 15 cal lCd for. It iS 

further directed that the discpl mary authorty 1.6. 
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	 respondent. No. I would consider and pass an appropriate 

order, preferrably within four months from the date of 

,-. 	_ 	--P #3.--. .-.-.-.-.-# e.e 	L.3 	3, 	 u 	present 

By way of abundant caution, we make it clear 

that nothing said herein should be taken as an 

expression of opinion on the merits of the present 

L.C1 

Subject to aforesaid, the present OA iS 

disposed of at the admission stage itself. 
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/ QV / 

(S. t;. — 01 —  4- — Khoa) 
Member (A) 

(V.5. Aggarwal) 
Chal rrnan 


